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L 	Ch.DLsh • .. 	 Applicant. 

Versus 

Uflion Of Iciia and others e.. 	 Respondents. 
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J UD G.ME N T 

K.1.ACHAYA,\.T.C., In this application under section 19 of the 

Administrative Tribunals Act,1985, the applicant prays 

for 	direction to the respondents to pay to the applicant 

the scale of pay prescribed for Postal Machine Assistant 

Grade I namely Rs.380.-560/- for the peria from 22.8.1977 

to 31,12.1985 and the revised scale of pay of Rs.1320-2040/-

.:ith effect from 1.1.1986 on7ards with Consequential 

dcornc:s Licianoe, dditior1 ci Garnes a11 ancc etc, 

2. 	Shortly Sb;td, the ce of the eppli.ant is thct 

he is working as Postal chine Assistant Grade II having 

Ucon appointed on 18.3.1977 in the scale of pay of 

:.s.26O-4OO/-, 	cording to the applicant, since his 

appointment as Postal Machine A-sistant Grade II he has 

been asked to discharge the duties of Postal Machine 

Assistant Grade I namely repair and maintenance of various 

types of machines of the Postal Department, such as adding1 



ictia& :1:a na, 	=k-1 machiriL and stamp C ancalling 

chii 	; oth:histicated machines etc. discharged 

by portal Machine ASst Grade I. Therefore, this application 

h 	 iicT':ith 	L)L:. 	jarayer. 

I thej conP., 	anients maintained that 

:hcra is lot of diff(Drence between the nature of duty 

discharged by the Grade I postal Machine Assistant 

(hereinafter called ,PMA) and PMA in the cadre of 

Grade II. The duties assigned to PMA Grade I are to 

tend to the remaining, maintenance of various types 

oC postal machines, franking machines, stamp cancelling 

machines and other sophisticated machines. But the PMA 

Grd II is not entrusted to attend to any shisticated 

machines. It is further maintained by the Respondents 

that PMA Grade I is recruited for maintenance of 
.J L 

a::oçjraph status Nopost franking machine, 	typing 

an:. 	atianery vending machines etc. Hence, there is 

lot of diffe rence between the PMA Grade I and PMA Grade II 

in regard to the nature of duties discharged by each 

of them. Hence, it is maintained by the respondents 

that the case being devoid of rrit is liable to be 

dismis sed. 

I have heard Mr.3.S.4isra, learned counsel 

for the applicant and Mr.Ashok Misra, learned Senior 

Stranding Cnsol(Central). From the records and from the 

averments finding place in the pleadings of the parties 

it; is f :und ttiat there are only two posts of P.M.A. 

uridc-r the Portal Department in the entire State of Orissa 
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narrly P.M.A.Grade I and P.4.A.Grade II. In the counter, 

the duties assigned to the applicant havebeen stated 

;hich is also finding in the letter of appointnnt issued 

in favour of the applicant citained in Annexure-6 series 

to the re j oinde r. ThE rein the pay Sc ale of P • M. A. Grade II 

has 	en defined. From Annexure-6 series it is found 

that there is great deal of difference between the nature 

of duties assigned to P.M. A.Grade I. and P.M.A.Grade II. 

In the rejoinder it is maintained by the applicant that 

the respondents have not stated the details of the 

duties assigned to P.M.A. grade I in egard to maintenance 

of sophisticated machines and therefore, the case of the 

respondents on this acc ount should be rej eCted. In the 

counter filed by the respondents the nature of duties 

assigned to P. 4.A.Grade I and Grade II have been 

explicitly stated. NO further details ought to havebeen 
posts of 

stated bythe Respondents • Since the/P.A.Grade I and 

P.M.A.Grade II carry different pay scale and the nature 

of dUtjFS being different, I am unable to accept the 

submjssjci-i of Mr.B.5..Era,1earned counsel for the 

applicant that the nature of duties discharged by both the 

incumbents iM narrly Grade I ani Grade II P.M.A. 

are one and the sarre and I find no rrerit in this 

ptition which stands discnissed leaving the parties to 

beer their n costs. 
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VICE-CHIRAAN. 

Central Adrrn. Tribunal, 
Cutback Bench,  Cuttack. 
October 6,1993/Sarangi. 


